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This is an eppliceticn under section 19 of the
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Setting aside of order of respondents no. A-68-PF/
2hantar, District fithoragsrh dated 11.03.92.
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: yidq issuance of direction to the respondents totrest
: the applicent in service and pay his salary.
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Bhantar was situated within the boungary of Gram Sdbha.
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any complaint about his work or conduct. He
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ice on 14.02.3 , Fost Qffices

t his appointment waS illega. because he was
of village Bhantar wiere the post office was
asked to show cause why his awpoinhment should

i. The applizent replid on 26, O_.,z thet v1)\#o
ard the applicant was a residert cﬂ Grac Sabhq
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service on 1M03,92
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termination was
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dents have been heard.
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His regresentation ageinst

re jected on 20.C4.52 on the same q#oundsf

arguenents of shri K, Dobhal, learmed counsel

nt and shri $.C. ¥ripathi learned counsel B
They higlighted the

re already on record of this case.

grounds on which the applicent has| challenged
rmination is that Eftantar is not a§village but

et and the name of village 1is Dnankli of which
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made about this matter. He has €laimed that
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The respondents in their counter affidavit have denied that

Bhantar is not a village and stressed that the appliéant <3

was a permanent resident of relti Tok and not of village

‘ Bhantar as required under the eligibility criteria for
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a cefined runger of houses and ¢ definite pojulstian, it
| shoulc clesrly|define the ples s¢ thet such er instence
giving rise te| tnis case does not recur. such e confusicn

leeds to diffigulty in sponsorin; of rames by tne emuployment

exchange, difficulty in verifying the focts contzined in the '
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| appointed and later on asked to go.
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s In the present cese, tne depsrtaentel authoritieks
must have follpwed tne procedure of virifying the pluce of
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residence of the app.icant, tne tuzld:yq¢GCosed 10 e used

.| @s Brench Post|Office ir cose c: appeintment.of the applis ht

to the post of EDBPM and the plece of property owned by the

/

applicant and only after such a verificatio , th: respondenks
would have issued letter of agppointment to the applicant.
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months sefoﬁe his appointment was terminated.

t onl whigh the termination hag heen dnpe ic dubie

has not been settled by the respondents as to whether ‘the

ﬁg}f' status of permanent residence of letithi wes adequate %i not .

8. we, thereiore, set ¢s:de order of termnetic: of
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sdrvige 0f the applicant detec '1!.C4a32, | Tne sivlicent shall

be entitled to o1l other COLSGQJontial venefits exgert wages |
for the period between 11.03.92 ond the date of cOnmunication

of tnis order, wien some other persen worked 4s aaﬁym. shantar.
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